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consultants. May I know at what stage
is this examination and by what time
it is likely to be completed or it is
expected to be completed?

Sardar Swaran Singh: I did not say
that they are contcmplating to impore
penally. What 1 said was, the ques-
tion as to whether a pemalty should
or should not be imposed, or whether
it iz u case to impose penalty are mai-
ters that arc always being counsider-
ed between the Hindustan Steel Limit-
ed, the contractors and the ron-
sultants, and in the light of their
discussion and the violation of any
term in the contract appropriate re-
sults will flow.
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[(a) and (b). A statemeni is laid
on the ‘Table of the¢ Lak Sabha.

(See Appendix II, annexure No. 6)]
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Shri Hem Barua: In view of the
fact that indiscipline starts at the
schoo] stage, may I know whether the
Government have so far assessed the
result of the scheme in the States
where it is being put into operation
and whether they are satisfied with
it? If they are satisfied with it, may
1 know if they propose to extend it
to the other States particularly the
border States like Assam?
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Dr. K, L. Shrimali: [ just answered
the question. I said that a committee
has been appointed to go into all the
schemes which are at present in opera-
tion including the national discipline
scheme and we will have to await the
report of this committee before further
action can be taken in this matter.

Shri Harish Chandra Mathur: The
scheme has suffered a serious setback,
not for want of funds. In fact, there
is a great shortfall according to the
statement before us, Suitable instrue-
tors were not available as is stated
here, May 1 know why the instruc-
tors could not be tramed in the years
1958-59 and may [ also know what is
the programme which has been
chalked out? What is the total num-
ber required and what is the number
of instructors who are being trained?

Dr. K, L. Shrimali: The reasons for
the shortfall are also explained in the
statement: non-availability of the right
iype of candidates for appointment
as instructors; lack of suitable accom-
modation for startinyg training camps
for instructors simultaneously in the
different parts of the country and
delay on the part of the State Govern-
ments for introduction of the scheme
in their territories, So, it is not just
oane reason.. There are three reasons
for the shortfall in expenditure, The
hon. Member will also see that in the
last two lines, it is indicated that we
propose to introduce a scheme in over
1,000 schools in the various States by
the end of the year 1960-61. That will
give the hon. Member a rough idea as
to the extent to which the scheme
will expand during the forthcoming
year.

Shri Palaniyandy: There are only
five or six States which have intro-
dured the scheme. May I know
whether the Government will come
torward to introduce the scheme in
other States also if those States arc
willing 1o take up the scheme?

Dr. K. L. Shrimali: As 1 said, it is
our intention to expand the scope of
the scheme and if all the State Gov-
ernments  will co-operate and also
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contribute something, we will be able
to expand it more rapidly.
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Shri Joachim Alva: May [ know
why  the Ministry took over the
scheme with such niggardly financial
interests, in view of the fact that it
has been fostering so much the discip-
line schemes in the face of such
indiscipline in the universities?

Dr. K, L. Shrimali: I am afraid the
hon. Member has not locked into the
statement. The statement  clearly
indicates that we have not been able
10 spend as much as we had provided
for for the scheme, and the reasons
have been explained as to why there
has been a shorifall in expenditure.
The Ministry of Education is not
niggardly, We are trying to make
greater and greater provision for the
scheme, and in fact, the hon. Mem-
ber will find that every year the
expenditure is increasing, and it is
not on account of lack of provision
for adequate funds but on account of
the lack of proper personnel and
certain difficulties in operating the
scheme in the States,

Shri Dige: In view of the fact that
in Bombay Slate, there is a physical
instructor-cumi-teacher in every . high
school, having a diploma in Physical
Education, I want to know what more

training do these people give to their
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children in the high schools, under
this scheme.

Dr. K. L, Shrimali: I do not know
what the hon. Member wants. If he
wants to know whether this schemc
it superfluous in the case of those
jnstitutions which have already got
physical instructors

Shri Dige: What more instruction
do they give?

Mr. Speaker: The hon. Minister
must first of all know what exactly
i being done there so that he may
compure it with what is going to be
done.  Therefore, he may ask for
notice.

Shri Dige: Only physical training
s givan,

Mr. Speaker: Probably some drill
and gymnastics are being gone
through. 1f the hon, Minister is not
aware of the curniculum there, he
may say that he wants notice.

Dr. K. L. Shrimali: 11 is difficult 1o
answer a question like this. The hon.
Momber wants to know whether some
«ind of physical training is being
imparted in the educational institu-
tions. He does not tell me what kind
¢f training is there. But I may tell
the House—whether this scheme is
superfluous or not—that it is difficult
to answer a question like that.

Mr. Speaker: 1 understand the
difficulty.

Shri Achar: I find from the stauwe-
ment that only some seven States
iave taken up the work in their
schools. None of the southern States
have taken up the work. There is aot
2 single institution in any of the
southern States which has taken up
the work. May I know the reason?

Dr, K. L, Shrimali: The reason is
cbvious. In the beginning, this
~theme was started primarily for the
*efugees 1n the States where the
retugees were mostly settled. They
were mostly settled in the eastern
and the northern parts of the country.
Now, we are expanding the scope of
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the scheme and we are moving south-
wards also. I hope in course of time
we will expand the scheme so as to
cover the whole country.

Shri Harish Chandra Mathur: May
1 put u basic question? The scheme
has been adopted by the Education
Ministry. Muy I know why it is not
being made an integral part of the
educational system, instead of run-
ning it as a purallel show?

Dr, K. L. Shrimali: T have already
answered that question. The Govern-
ment have appointed a co-ordination
commmitiee.  This cormmittee is going
into all kinds of schemes which are
being operated in these educational
institutions, and we must awail the
report of this committee before we
can take a decision in thiz matter.
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Bangalore Corporation Buildings

p-'»
J 8hri Keshava:
1 Shri Agadi:
Will the Minister of Defence be
pleased ip state:

{a) whether it 15 a fact that the
then Defence Minister had given a
site to the Government of Mysore at
the Instance of the Bangalore Cor-
poration to build Corporation build-
ings thereon:

(b} whether he is awure of the fact
that the Prime Minister had laid the
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